D

&
’ . CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
, 0.A.No.7756/2002
Hon'ble Shri Shanker Raju, Member{J)
Hon’ble Shri S.K.Agrawal, Member(A)
Monday, Lhis Lhe 22nd day of April, 2002
Shri 8.B.Guptla
s/0 Late Shri Mangal Sen Gupla
r/o 11 P Colony Qtr, No,G-70
Mohkampur,; Dehradun
UtLtaranchal, ere Applicant,
(By Advocate: Shri A.K.Mishra)
Vs, Z g
1. Union of India through
Secrelary
Ministry of Pelroleum
Government of India .
Shaslri Bhawan
/, ) New Delhi.
‘ 2. The Direclor General
<81IR .
Rafi Marg
New Delhi.
3. The Direclor
Indian Institule of Petroleum
Mohkampur '
Dehradun
! Uttranchal., ‘ +»+ Respondenls
ORDER (Oral)
7 .
- By Shanker Raju, M{J):
Heard Lhe learned counsel,
- .'\m;& - . /
R P Applicant, who has been exoneralted in Lhe
disciplinary proceedings, has impugned " an Offiue}

\

Memorandum paQ;ed by Lhe respondents on 22.8.2001
wherein the applicanl’s name was hoL shown in Lhe list
despile haying eligible Technical Staff in Group II(3)
of tLthe Tonstitute for assessment to the next higher
gr#de Gr.IT (4). Applicani alleges LhaL.he has nob
been umnsider,ﬁ despite having a clean service record

&b/’ /_and ACRs., In Lhis regard, applicanl made )
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represenlation Lo Lhe respondents on 6.6,2001 and also
senlt reminders on his representalion, Lhe respondentis
are yel Lo dispose of Lhe aloresaid representalion,

\

3. In this view of Lhe malter, ends of

o,

Justice would be mel, il Lhe respondenis are direclted
Lo dispose ol Lhe aforesaid representation of the
appliuanL by passing a delailed and speaking order
within t(wo months from Lhe date aof receiptvof a  ocopy

of this order. We order accordingly. If Lhe
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applicant is still aggrieved wilh Lhe order Lo
passed by tLhe respondents, he is al liberty Lo assall

Lthe same in accordance wilh law.,

4, Lel a copy of Lhis order be senl Lo Lhe

respondents along with a copy ol the OA.

5. OA is disposed of accordingly.

{S.K.Agrawal) {Shanker Raju)
Member(A) Membec{J)
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